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pect of Anola project referred to irregularities
involving over payments to the contractors.
The complaints regarding gunny bags related
to purchases made through Central Purchase
Committee that had been constituted to
recommend purchases for public and
cooperative sector fertilizer companies. In
regard to these purchases there were
allegations of undue favours shown to private
firms. No complaints have however been
received from any of the foreign countries or
the World Bank.

Enquiries are being conducted by IFFCO in
respect of the irregularities in the payments
involved in the execution of the Anola
Project. The matter has also been referred to
the Central Bureau of Investigation. The
matter concerning purchase of gunny bags
made through the Central Purchase
Committee has also been referred to CBI. CBI
has already registered a regular case against
the members of the Central Purchase
Committee and also a private party.

(d) In addition to the normal audit by the
Sfatutory Auditors, the Comptroller and A
ttditor General of India has been request sd to
conduct audit of IFFCO. The Anola
expansion plan has not yet been cleared by
the Government.
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Relief to Vanaspati industry

1968. DR. YELAMANCHTLI SI1VAIJIL
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) what is the percentage of production of
vanaspati in the total edible oil supply in the
country in 1989-90;

(b) what is the rationale of offering various
concessions such as excise duty relief to the
vanaspati industry when the producem of
other tdible oils are not extended iny such
fiscal or other incentives; and

[RAJYA SABHA]

to Questions 84

(c) whether it is a fact that "anaspati is
mostly used by commercial establishments
such as hotels and sv”eetmeat shops and not
by house-holds?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI RAM PUIAN PATEL): (a)
The production of vaaaspa'i is about 20 per
cent of the total edible oils supply in the
country during ths year 1989-90.

(b) The rationale of offering excise duty
relief to vanaspati indsustryis to give en-
couragement to the production of minor/ non-
conventional oils as also to provide benefit to
the consumers. The manufacturers of non-
conventional oils also get the benefit by way
of better price of their produce.

(¢c) No, Sir. According to the study
conducted by National Council of Applied
Economic  Research, the  house-hold
consumption of vanaspati formed nearly 61
per cent of the despatches in the year 1982-
83.

qormre AT & qgA wew
sn ¥ goi o aar



